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In this application the applicant
pray for & directiom to the respendents
« to sanctien family pensiom in favour of
Applicant No.2 with effect from 1.4.1962
and to give appoimtment to Applicant No,
im @ sujtable post befittimg his quali-
fication under the scheme for rehabili-
tation asgistancesidte Arjums Gharan
Nayak died as S.P#oe T om 31.3.1962.,
This application his been filed after
32 years of its cause of actiom. The
counsel for the Respondents Shri Bofal
states thit it is barred by limitatiom,

any details to verify the service recerd
Even the scheme for compassiemate

death of Arjund Chiram Nayak, fhe
miximum permissible time for applyimg
for compassionate appointment is whem

A0 the request can be kept pending till
he/she attains the age of 18 years.
The application is filed even beyond
this peried and therefore cannot be
considered.

With regard to family pemsiom, it |

was introduced withe ffect from 1.1.1964
As the applicant's husband died before |
the family p®nsion scheme came imte
existence (after the death of khe Late
Arjuna Chiran Nayak) this claim alge
cénnot be admitted. & is however, -
stated in the counter-affidavit that
the provident fund settlement was
arrianged under contribution scheme and
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and it has not becom® pessible without |

appointment was not opemed prier to the

is stated that the family pension schemi1
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t herefore, the applicamt is takem out
of family pemsion scheme automatically.
It is further averred that the widew ; e
was paid ex-gratia pemsion withe ffect |
from 1.1.1986, ~ |
In view of the abeve, this
applicatien has no mepit and is accordingly
dismissed. 3 ~
Nobedy is present for the petitiomer,
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